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Open Court.

UNAL

Amit Ga.n?‘r
Soen of Shri Mohan Gupta
R/o Opposite Kothi Ne.4
Chander Nagar, Saharanpur.
Wecenn .Applicant.

(By Advecate : Sri Mayank Agrawal/
Ms. Seema Agarwal)

Versus.
1. Union of India
threugh the General Manager
Nerthern Railway,
New Delhi.
24 Senier Divisional Electrical Engineer,
Department Traction Distrikutien
Ambala (Haryana) Northern Railway.
3. Yuv Raj Sinih
Senier Section Engineer/Tractien
Distribution Department, Saharanpur,
Nerthern Railway, Szhaganpurs.
eescesee cRQSPGMQRtSQ

(By Advocate : Sri A.K. Gaur)
L RPER_
Heard Sri S Ram holding brief of Sri Mayank Agarwal
learned counsel for the applicant and Sri M.K. Sharme
holding brief ef Sri A.K. Gaur learned counsel for the

respondents,

2, The O.A. is directed against the transfer order
dated ©9.09.2003 annexed as Annexure l. By means | ok .
said order, the applicant was transferred from Saharanpur
(Ambala Divisien) te R;par (Ambala Divisien). Operation ef
transfer: order was stayed vide order dated 17+03.2004
while directing the respondg‘n/t%s t;o m?{a_s}der and diss ose eof
the applicant’s representatienj@igainst the transfer erder,
‘Ege/representatien has since been rejected by erder

dated 14¢u*2§’u. Copy of which has been annexed as
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Annexure 1/l.

3e Representatien has been re jected by Senier
Divisional Electrical Engineer/TRD, Nerthern Railway,
Ambala Cantt, It is submitted by ledarned ceunsel for the
applicant that Senier Divisional Electrical Engineer/TRD,
Northem;/ Bailwfy;vAltala Cantt was net the competent
autherity. endy General Manager is the Cempetent Autheority
as per circular dated 23405.198)1 (Annexure SRA-2). The
applicant has, however, preferred the representation dated
©6.07.,2004 against the order dated 14.64.2004 passed by
Senior Divisional Electrical Engineer/TRD. The grounds
en which the‘(/applj.cant 's representation has been re jected

ﬂi/a{fpm»rleﬁa.

#9r, stigmatic. However, since the applicant has preferred
the representation dated ©6,07.2604 against the order
dated 14.04.2604, it would meet the ends of justice

if the O.A. is disposed of with a direction te the
Divisional Railway Manager, Nerthern Railway, Ambala Cantt
te forward the applicant's representation te the General
Manager for decisien ttnre:h,/ in accordance with law
within a period ef one month from the date of receipt of
a cepy of the order. General Mynager on the receipt of
representation shall dispose it ¢f in accerdance with law
within a period of twoe menths. |

4, The O.A. is disposed of accordingly in terms of

above directien.

Ne ceosts.
Vice-Chairman,
Lhnish/-



